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? g Present : Shri E. x. Joseph, counsel for tha<

I i - applicante.

i : Mrse Avnish Ahlauat, counsel for the
.;; respondents.
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¥ ; Pursuant to the request of the lsarned
%,' i 'coqnsel‘fgr the applicant, uwhich is not opposed
¥ o ; ' :

“’ t by the learned counsel for the rsspondents, the
E h case is adjourned to 24.1.81.

: ] .

I | — ,

ik g (p.C. JAIN) (T.S. OBERDI)

jhe f MENBER(A) e em e e MEMBER(I)

b i ‘

L 211991 Con 157950 |

gh | ' Applicaqt through Shri €.X., Joseph, Counsel,
.ﬁ% ; On- behalf of the respondents Mrs Avnish

ér‘ ] Ahlauat, Counsel, is present,

|

iﬁ | The learned counsel for the appllbant‘
b H

f? E flled a copy of the Mlnlstry of HeaEEh and
EH Family Welfare(Department of Health) order
%I :

Eh ! dated. 24th January, 1991 with r egard to the
| ﬁ

§% I posting oF the applicant as Professor’ ’
- S o of Medicine in. th- G,T.B. HDSpltalrmw

ii ‘ N '

1 : ! Shahdara, Delhi with immediate effect.

i i The learned counsel for the respondents

3 I Has

h stated that she too zi%o received a copy

I : i ~ S‘a,\d ko Lw
i Ngyersd of thBLOrd'rﬁﬁtinisiiﬂﬂ which has come gp
E i : g r&dw M\M“ .

¥ ; from vre Respondent No.,3 zs—weld:,
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ﬁ . In view of the above, the 0,A, is

%; 5 dismis sed as having become infructuous,
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